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UPON hearing counsel the Court made the follow ng
ORDER

Wit Petition No.418/2001 is de-tagged. Post along with
connected matter.

In the remaining wit petitions the petitioners high-lighted the
probl em of foreign nationals i.e. the Bangl adeshis who are in the Indian Territory

by crossing our borders which spread 4096 km over various States. Petitioners
al | ege that through our borders |arge scale of Bangl adeshis are coming to |Indian

Territory and cause huge social,law and order problens. Several suggestions

have been made to solve this problem The Director, Mnistry of Home Affairs on
behal f of the Union of India has filed an affidavit wherein policy decisions have
been suggested that adequate nunber of BSF Battalion would be depl oyed on

| ndo- Bangl adesh border for Guarding the borders and to check illegal activities
from across the border. It is also suggested that the Union Government is

contenpl ati ng preparation of a National Register of I|ndian
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Citizens and issue of Milti-purpose National ldentity Cards (MNI Cs) based on this
register. The main purpose of Milti-purpose National ldentity Cards is to provide
a credible individual identification system and sinmultaneous use for severa

nmul tifarious socio-econom c benefits and transactions within and outside. This
woul d formthe basis of nore efficient e-CGovernnent and al so provide a
mechani sm for quick identification and act as deterrent for future illega

i mrigration.

As this would be difficult task for the Union to acconplish, but we would
like that the CGovernment of India can take initiative in this direction so that the
probl em may be solved to a reasonable extent. The Governnent of India has
al so indicated that steps would be taken to fence the Indo-Bangl adesh boarder

to prevent infiltration and other anti-national activities. The Governnent of India



has sanctioned the erection of fencing in tw phases and we are told that work in
Phase-1 was already started in 1989 and it is stated that it is in advance stage of
completion. But still the same could not be conpleted and fencing has to be
done for fairly good length of border. Urgent steps may be taken by Uni on of
India in this regard. Funds may be allotted and the | and acquisition proceeding
al so shoul d be qui ckened and pendi ng portion be conpleted at the earliest.
Setting up of tribunals under the Foreigners Act nay al so be expedited
and sufficient nunber of tribunals nmay be constituted so that the pending cases

may be di sposed of.
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Lear ned seni or counsel appearing for the State of West Bengal stated that
some persons who are alleged to be foreign nationals are still in the transit canps
and t hese persons are not being accepted by Bangl adesh as its citizens.
Governnent of India nay have negotiations with the appropriate authorities
regarding this matter.
Governnent of India to file a status report within a period of eight weeks.

Li st thereafter.

(R K. Dhawan) (Veera Verna)
Court Master Court Master



